-

©

8V
e
P
w
™

Q

e

<
o

New Delhi,

2002

day of January,

d

21hi-110056

(o)

VEersus

Respondent

New De

Maghdooct Bhawan,

order

applicant has challenged thse

this CA,

-
in

0]
O]

he was

ice,

4
4

C

4]
9]

P

Subrotoc Park

in

of

o

0]

41

by the

him

imposed upon

was

ratiremsnt

discipliinary

ths

esaid order passed by

yat

has not

pending and

s atiil

ape

I fesl that ends of

the circumstancses,

In

[
a

L2

the

by

prefarred

appeal

the

raspondents

reascned

~
ana

of

pariod of two months from the date

a

within

order

accordingly.

I do so

ordsr.

-

th

4
9}
N
o
»}

L.

isposed of at ths admission stage in the above

s d

.i

MA
M

The

costs.

No

ms.

[
$d

s 7
v/

/gty

o)



